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PETITION RE ~ OF 
LATUR-MIRAJ NARROW-GAUGE 
RAILWAY LINE INTO BROAD-

G AUGE LINE 

SHRI R. K. l\1HALGI (Thane): 
Sir, I beg to present a pet1tion signed 
fby Shq G. S. Rahirkar and others 
regarding conversion of Latur-Miraj 
narrow-gauge railway line into a 
brond-gaum'3 line 0... • 

12.37 hrs. 

BRAHMAPUTRA BOARD BILL• 

THE MINISTER OF IRRIGATION 
CSHRI KEDAR PANDEY): Sir, I 
beg to move for leave to introduce a 
Bill to provide for the e'itablishment 
of a Board for the planning and in-
tegrated implementation of measures 
for the control of floods and bank 
erosion in the Brahmaputra Valley 
and for matters connect.ed therewith. 

MR. SPEAKER: The question is: 

"That leave be grantP.d to intro-
duce a Bill to ~ for the estab-
lishment of a Board for the planning 
and integrated Implementation of 
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measures for the control of ftoodl 
and bank erosi0n i:n the Brahmapu-
tra Valley and for matters connect• 
ed. therewith." 

The motion was ado;lted. 

SHRI KEDAR PANDEY: I intro-
duce the Bill. 

12.38 hrs: 

MATTERS UNDER RULE1 377 

( i) RENEW AL OF ~  01'' SHRI 

SEETHARAM COOPERATIVE SUGARS 

L'In. KoTr,-KOTA, ANDHRA PRADESH 

MR. SPEAKER: Matter under rule 
377. 

SHRI P. RAJAGOPAL NAIDU 
(Chittoor): Sic, the Government of 
India granted a licence to set up a 
sugar unit under c•ooperative sector at 
Kottakota, Narsipatnam Taluk. Visa· 
khapatnam district in Andhra Pradesh 
on 23-2-74. Accordingly, a cooperative 
sugar factory known as Sri gePtharam 
Cooperative Sugars Ltd., Kottakota 
was r-cgistered ~  the year 1974. The 
management was not able to collect 
the share capital in time due to 
drought conditions and lack of inter-
est. Then a new management came 
and vigorously collected the share 
capital but not completely. Now the 
Government of India called upon the 
above sugar factory to state their case 
within 30 days against the proposal to 
revoke the licence. After that, the 
Management requested to extend the 
time up to 3'-12-1981 since they were 
not able to collect the required capital 
as the elections interfered with their 
work. The management collected Rs. 
20 lakhs already. Some thousands of 
small and marginal farmers paid the 
share capital by taking loans from 
cooperative credit societies. They are 
having R great hope th::tt the f?ctory 
would come into being and help them 
to stabilize their income. Narsipatnam 
Taluk in Visakhapatnam dietrict is a 
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